
CENTRAL ADMINTSTRTTVF TRTBTIN7\L 
CTTTThCK BFNCH C1iTTCT( 

ORIGTNMJ APPLTCATTON NO. 33t1 OP 19 
Cuttack this the 73rd day of May 7flflf'i 

Nisitha Ranjan Nayak 	 Applicant(s) 

-N7ersus- 

TTn!on of Tndia & flrs. 	 Respondent(s) 

POR INTRTTCTION 

Whether it he referred to reporters or not ? 

Whether it he circulated to all the Bencbns of the 
Central Administrative Tribunal or not ? 

(oM1mTH 90M) ) 

j
4FMBER(ADMTNTFTRTrc7P) 	 VTCF-CHATR 



CFNTRAL ADMTNTSTRATT17F TRI13TTNL 
CUPTTC( BFNCR CTTTTACT( 

ORTGTNL APPLTCATTON NO.334 OF 199 
Cuttack this the 23rd day of May 20fl0 

COR7M: 
THF 1ON'BLF qHRT SOMNATH qOM VTCF.-CH7IRM1N 

7ND 
THF HON'BLF RHRT J..DHALIWAL MEMBFR(JT1DICCT7L) 

Nisitha Ranjn. Nayak 
aged about 2 years 
son of Late Bisabhuan Nayak 
residing at Tulasipur 
Town & Ditrit: Cuttak 

pplicant 

By the Mvocates 	 M/s..fleo 
B..Tripathy 
P.Panda 

- 7ersus- 

I,. TTnion of Tndia represented 
by its qecretary in the Ministry of 
Personnel Public (rievance and Pension 
Department of Personnel 
New Delhi 

7. secretary to Government of India 
Ministry of Tnformation & Broadcasting 
New Delhi 

3. station Director 
All India Radio 
Cittack 

Respondents 

By the Advocates 	: 	Mr..T<.Boe 
r.tanding Counsel 

(Central) 
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MR.OMNTR ROM VTCF-CJ-ThTRMN: Tn this application the 

petitioner has prayed for a direction to respondents to 

treat the applicant as (azetted Officer and for quashing 

the note and T"Temorandurn at 7\nnexures-3 an5 9 in which the 

applicant has been directed to sign the attendance 

Registr on his reporting to office. 

The grievance of the applicant is that in order at 

7\nnexure- it has been mentioned that all, staff members 

excepting (azetted Officers are required to sign the 

attendance Register. The applicant is in the scale of 

P s .2flflfl2flfl/. He statas that the sc'a]i.e cC p'ay ofGrciç-B 

nGazetted Off ier is Rs. 1640-2906/- ahd the Cale 'of pay 

of G'rbup B G'azetted Of ficer s R.2000-3500/- and as he is 

in the caIe of Rs.20ô-3500/- .he is a Gazettèd 	icer 'and 

h' shouldn& e kedto s1gti'theAtt&hdancRegjstr. 

2.J 	Respordents in their counter have stated that none of 

the erstwhile staff artists xkz like the applicant who were 

absorbed in the scale of Rs.2000-3500/- tçated as Gazetted 

Officers as their names have not been notified in the Gazettee. 

All the other persons similarly situated like the applicant 

agetting the same scale of pay and record their names in the 
J 

Attendance Register. Therefore, it is stated that no exception 

can be made to the applicant and on the above grounds they have 

opposed the prayer of the applicant. 

Learned counsel for the applicant is not present when called 

nor has there been any request made on his behalf seeking an 

adjournment. This being an old matter of 1994 it would not be 

proper to drag on the matter indefinitely. In view of this we 
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have heard Shri A.K.BOse, learned Sr.Standing Counsel appearina 

for the respondents and also perused the records. 

4-11t
From the above pleadings of the parties it is seen that 

the grievance of the applicant is only to debar him fr 

signintag the Attendance Register. It is doubtful if such a 

matter can be construed as condition of service. Moreover, 

respondents have averred that all other staff artists similarly 

situated as that of the applicant and who have been regularised 

in Government employment and getting the same scale of pay 

are signing the Attendance Register - which averment has not 

been refuted by the applicant by filing any rejoinder. Averment 
as the 

of the respondents thatLpersons similarly situated like the 

applicant have not been Gazetted on their absorption as 

permaeent employee hasalso not been contested by the applicant 

through any rejoinder. In consideration the above, we hold 

that the applicant has not been able to make out a case for 

any of the reliefs prayed. The O.A. is therefore, held to be 

without any merit and the same is rejected, but without any 

order as to costs. 

,- (J.s.DHzIwAL) 	 SU4NLH oM) 

J1EMBER (JuDIcIu) 	 VICE-CIRMAN 

B .1< .AHCO// 


